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O R D E R 

 

16.11.2017  Heard learned Counsel for the Appellant. We find no 

ground made out to clarify the order dated 22nd September, 2017 passed in 

Appeal No. IB No.(IB)-170(ND) of 2017 which is specific. It is needless to state 

that Interim Resolution Professional functions for 30 days and thereafter 

Resolution Professional takes up the mater upto the end of Resolution 

process.  

 
 For the reason aforesaid, no further order is required to be passed. I.A. 

No. 856 of 2017 is dismissed.    
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